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MR. DEPUTY-SPEAKER: The
wquestion h

“That Ciauses 2. 3, 4 and 1, the
"Enacting Formula and the Title
rstand part of the Bill.”

The motion was adoptled

Clauses 2, 3, 4 and I, the Enacting
Formula and the Title were added to
‘the Bill.

SHRI PRANAB KUMAR MUKH-
"ERJEE; [ beg to move;

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
wyuestion is:

“That the Bill be passed.”

The motion was adopted

“14.25 hry.

INDIAN IRON AND STEEL COM-
PANY ACQUISITION OF SHARES

BILL
THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT

YADAV): 1 beg to move®*:

“That the Bill to provide for the
acquisition of certain shares of the
Indian Iron and Steel Company
Limuted with a view to securing
the proper management of the
- affairs of the Company and the
continuity and development of the
production of goods which are
vital to the needs of the country
and for matters connected there-
with or incidental thereto, be taken
into consideration®

Mr. Deputy-Speaker, Sir, in view
of the urgency of acquiring the
shares of the Indian Iron and Steel
‘Company and initiating the neces-
sary action for financial assistance
tto the company, sn Ordinance was
promulgated on 17th July, 1876, ac-
Quiring the shares ot the Company
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held by all non-Government parties.
Excepting the public institutions, all
shares have been acquired, according
to that Ordinance.

Before 1 make my observations, 1
would like to point out that certain
amendments have been made in the
Ordinance to facilitate the work of
the Commissioner and also to pro-
vide certain facilities and remove
difficulties which may unnecessari-
ly accrue. Therefore, certain amend-
ments have Leen made In Section 9,
Clause 7 and Section 12 of the Ordi-
nance which are incorporated in this
Bill. After this Ordinance, the posi-
tion will be like this. In IISCO, the
shares of the Government will have
predominance; it will become exact-
ly a public undertaking company.
Now, the shares held by the Govern-
ment would amount to 57.32 per cent
of the equity share capital and 60.55
per cent of the preference share capi-
tal. At the same time, protecting the
interest of the public institutions,
the remaining shares would be distri-
buted as follows: LIC will have 20.74
per cent; UTI will have 7.73 per
cent; nationalisey general insurance
companies will have 198 per cent;
SAIL equity percentage will be 5.18;
the State Government, Bengal, will
have preference shares 0.02 per cent
and equity shares 0.01 per cent. This
makes verv clear that these com-
panies will now become entirely pub-
lic underiaking companies, and there-
fore, there will be no private com-
pany ot private individual share in
this Company.

The history of the Company is
well-known. The production of the
Company was deteriorating very
fastly four years before and the
Management was showing a gross
negligence; rather I should say that
they were completely bent upon des-
troying thizs Company. They were
not taking any care for its mainten~
ance. There was no scheme for re-
habj}itation. Even the interest of

*Moved with 5:; recommendation of the President,

the workers was suffering. The Gov-
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ernment pould not be only a silent
spectator when the stee] industry has
a very important position in our
economy. Therefore, the Govern-
ment, at that time, taking into con-
sideration the national interest,
decided to take over this Company.

Certain figures will show how bad
was the condition when the Govern-
ment, really speaking, stepped in and
took over this Company. Before its
take.over, I will give you the figures
of three months of its production.
In Apnl 1972, the Company was
producing 48.53 per cent of its utili.
zation capacity; in May, it further
seduced to 40.74 per cent of ita uti-
lization capacity; in June, it came
to a8 low as 13.52 per cent of its uti-
Hzation capacity. Therefore. ‘the
figures will show that the Company
was almost going to be closed and
» would have rerdered thousands
of workers jobless and also destroy-
¢d a very important factory which
woulgd have otherwise served the
interests of the nation. In this situa=
tion, on 14th July 1972, the Govern-
ment took over the Management of
the Company and later on this period
wag extended. Since the Government
took over this Company. the
Central Government has been man-
aging this Company through a Cus-
todlan and later on through an Ad-
‘minisfrafor. Now-a-days, we have a
top executive as the Administrator
of this Company. During these
years, certain very important gteps
were taken A rehabilitation scheme,
along with certain other improve-
ment steps, has been taken up and
social activities have also been taken
up for the socia] welfare of the
workers There was a Committee
appointed to go into the details and
to work out a rehabilitation scheme
for the Company. A scheme was pre-
pared and a Technical Commitiee
estimated that about KRs 43 crores
will have to be Invested in the re-
hebilitation scheme Up till the end
of June 1978 the total expenditure
on the stheme amournted to Rs. 37.74
erores. Due to the inflationary mar-

ket forces and higher prices, the ear-
ler estimate has beem mam“ﬂ
hag gone up to Rs. 58 wfter
deleting the items which were to be

available to them Rx 80 rrores inter-
est free, up g INU-7] o that neces—
sary steps could’ be taken to comp-~
lete the rehabilitation scheme of the
Company. The fotal amount of loans
taken by the Company was about
Rs. 83 crores, of which loans fromr
the Government amounted to about
Rs. 68 crores. The interest burden on
the Company was also very high as
the Company had to pay annually
about Rs 10 Creres ag interest If
this trend had continued, after three
years the Company would have Mad
to pay Rs 14 crores per year a¥
interest. This was the situstion and,
after spending s0 much money and
alco improving the production signi-
ficantl+ the Government decided
that this Company could not be
given back to the old Management'
which was so cruelly negligent

Reallv speaking, they had no interest
and they were calloug to the Under-
taking and to the workers also.

Though efforts have been made,
1 should say that we have still not
reacheq a very satisfactorvy level be-
cause, though a lot of work has beerr
done, the rehabilitation scheme i<
still in operation and the Company is
facing a very serious financial crisis
Therefore the Government had to
step in and the Government could
not invest money unless and until
the Company was in Government
hands, Taking all these factors into
account, this Ordinance was promul-
gated and this Bill is now before this
hon House During these four yeas.
all efforts were made to increns~ the
utilisation capacily of the Company. As
T had said. just before the take-over.
the utilisation capacity had reached
as low a percentage as 13 per cent
but during last year, e the outgoing
financial year 1975-76, the Company
produced 63 per cent of the utilisa-
tion capacity and, in the current
year, the targetted production is
685 per cent of the capacity. Very
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recently, T had a meeting, when we
4ried to sort out certain important
problemg and also take care of the
fnancial aspect, On this, we had a
discussion with the Planning Com-
mission and the Finance Ministry.
“Later on I told the Management that
they shoulg not feel satisfied that
they have reached 685 per cent of
autilisation capacity and that they
should try to exceed this target, and
the Management has assured me tha'
every possible effort will be made
not only to fulfil the target but to
-exceed it.

This Company has about 22,000
workers working at Burnpur. about
8,000 workers at Kulti, about 9,000
workers in coal-mines and ore-mines,
and about 400 workers at Ujjain—
IISCO Stanton, Certain questions may
be raised that they are still contract
workers. We are taking care of
them. The latest figures show that
there are 2,100 contract workers
who have to be departmentalised
We have decided certain things with
the major trade union in the Com-
pany. Certain schemes have been
worked out, certain formula has been
agreed to, and according to that for-
mula, out of 2100 workers, 540
workers have been already absorbed
as permanent workers, and steps are
being taken to see that, during this
current year, 800 more workers are
ahsorbed as permanent workers;
after negotiating with the trade union
leaders. we will take the necessary
steps to absorb also the rest of the
workers who are engaged in those
works which are of permanent nature.

A programme has been worked out
to bring this Company to its normal
heulth. 1 am sure, as other sister
steel plants, during the last one year,
they have done very well; this is
now becoming a public undertaking
and is joining the family of the pub-
lic undertakings in the gteel indus-
tr_Y-“-lhis plant also will do well; we
will take @l possible steps which ere
being taken in other gteel plants.
A Consultant has been gappointed,
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and he hag been asked to make a
study and prepare a feasibility report,
whether we can go for expansian of
this plant, We are expecting that,
by the end of October or in Novem-~
ber. we will get the feasibility 1eport,
and after making a careful scrutiny
of that feasibility report, Government
will take a decision whether we can
go from one-million-tonne plant to
iwo-million-tonne plant. The deci-
sion will be taken only after we get
the feasibility report and after seeing
the financial posilion and resources
position of the Company and how far
Government will be able to provide
help.

For a very long time. there has
been a demand from 1he workers
that the workers have not been given
cnough accommodation facilities. This
is g fact. While in public sector
undertakings. more than 75 per cent
of the workers are living in the
Company’s quarters, in this Company
only 25 per cent of the workers have
been given quarters. Very recently
we have taken a decision, and 1 am
glad to inform the House that a
scheme is being worked out at a cost
of more than Rs. 2 crores; in four
phases, we are going 1o construct
1,260 quarters for the workers at
Burnpur and Kulti. Certain other
steps have also been taken; -lectri-
city facilities, hospital facilities and
certain other community facilities
have been provideq very recently.
Really speaking, we could not do
much in that respect because as I
sajd, the Company itself was facing
a very serious financial crisis, but
within the resources available to the
Company. we have taken all possible
care during the last 4-5 months to
see that the workers of the Company
get the minimum facilities which
should normally be made availahle to
them,

While in the other steel plants we
have beep able to implement the
workers' participation scheme and
shop-level committees have Dbeen
formed and they are warking to the
satisfaction of both the Mansgement
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and the trade unfons, unfortunately
in this Company we have not been
able to implement the workers’ parti-
cipation scheme. But the negotia.
tions are going on with the four
major trade unions in this respect.
However, there are certain com-
mittees working at the plant level,
for example joint industrial relations
committee and joint production com-
mittee. I have given a very clear-
cut direction to the Administrator
that he should have negotiations with
the major trade unions so that the
workers' participation scheme could
be implemented as early as possible
in this Plant also. I have been as-
sured by both the trade union lea-
ders and the Management that neces-
sary steps will be taken in this re-
gard soon.

These are the main features which,
I thought, I would findicate before
the hon Members expressed their
views. I would very much welcome
their constructive suggestions; 1
would only request the hon Members
to appreciate the difficulties which
the Management had to face and
the Jevel to which the Company had
reached We had, really speaking,
to make a very gigantic effort for
the rehabilitation of this Company
and now the Management and the
trade union Jeaders feel quite confi-
dent that they will not pnly reach
the target of 68 per cent rated capa-
city, but they will go upto 70 per cent
rated capacity and the day will not
be far off when this Company like
other Steel Plants should also reach
the minimum rated capacity of 90

per cent.

With these words, I would invite
suggestions from the hon. Members.

MR DEPUTY-SPEAKER: Motion

moved:

“That the Bill to provide for the
acquisition of certain shares of the
Indiant Iron and Steel Company
Limited with 2 view to securing
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the proper management

affairs of the Company ::d ﬁ
continuity and development of the
Production of goods which are vital
to the needs of the country ang for
matters connected therewith or
incidental thereto, be taken intor
consideration”.

We have allotted two hours for
this discussion, out of which the
M!nlster hag taken almost twenty
minutes. There is a balance of one
hour forty minutes ang I have before
me a hst of ten speakers. I would
only request the Members to keep
that in mind when they speak, es-
pecially Shri Dinen Bhattacharyya.

SHRI DINEN BHATTACHARYYA
(Serampore)- Mr. Deputy-Speaker, Sir,
50 far as I know, when this matter was
discussed in the Busmmess Advisory
Committee, we pressed that three hours
should be allotted for this. I do not
know actually what was the ultimate
result.

Sir, I welcome thig Bill, no doub*,
but because of some clauses inserted
in it, I cannot give my unconditional
support to it. The Bill is, of course,
a welcome measure

In 1872 when the Management was
taken over by the Government, I re-
member, the late Shri Mohan Kumara-
mangalam had assured the House that
he was not taking over this Manage-
ment to hand it back in a healthy con-
dition to the original owners and that
has come te be true now. These are
all facts. This Company was one of
the biggest companies in India and
since 1953 to 1971 its subscribed capital
increased four times. l.e. from 788
croreg to 27.5 crores. The reserves also
increased seven times from Bs 611
crores to Rs. 42.44 crores and twice
they issued bonus shares to its share
holders. The total dividend pald prior
to taking over was Rs. 23.71 crores
So, my question is: when thig is the
fact, how do you justify giving
Rs. 7.23,95.137.18 to the shareholders
as compensation. Now, you bave used
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the ‘term ‘compensation’ because there
is some legal difficulty in it. Still, you
have to pay this large amount as per
this Bill to the shareholders, My point
is that whatever these shareholders in-
vested they have got back more than
that and I do not find any reason and
1 do not know. The Minister should,
therefore, make it clear to the House
whether the same Martin Burns, Sir
Biren were involved here and the rest.
of shares were held by the private
shareholders as benamidars of Sir
Biren and whether in an indirect way
this money wil! be given to Sir Biren
who, I will say, is a very important
industrialist who got sufficient patron.
age from the Government. Before
taking over, so far as I remember, Mr.
Mohan Kumaramangalam gtated here
that nearabout 50 per cent of the
money was given f{rom the financial
institutions of the Government of India
and If it is so, how will the Minister
justify giving this amount to the
shareholders®

Further more, he has given a de-
lailed picture of how he wants to reha-
bilitate the plant and a committee was
appointed. [ do not know whether it
was a one-man committee, whether our
experts or some experts from abroad
would be brought and when would the
report be ready for an early implemen-
tation of the plan of rehabilitat:on so
as to enable it to manufacture the
type of special steel that our country
is in need of. 1 have not been ahle to
grasp this idea as to what will be the
financial structure of this company as
it is a public sector undertaking, Still
there are some ifs and buts. So that
pointg may be made clear when he gives
his reply.

Coming to certain other points, ro
long it was under a Board and still it
will be under a Board of Management.
The Administrator will no doubt be
there and who is that person? And
how is he connected with the old
management? That point also should
he made clear to us because we have
every doubt that in these cases we
have .seen that the old managements
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somehow or other manipulate in such
a way that they gain the advantage of
the persons who might be posted at the
head of the industry. So that point
should be made clear so that there may
not be any chance of any doubt re-
garding the performance of the Admin.
istrator of the Board.

Coming to two or three other
points—because you have asked me to
finish within ten minutes—

I am not always unhelpful to you.

MR. DEPUTY-SPEAKER: Now you
are.

SHRI DINEN BHATTACHARYYA:
In this Bill we do not find any figures.
In Kulti, Raniganj and Ujjain, a large
number of employees are there who
were working before the take over and
who are working today. You have not
provided any clause to ensure con-
tinuity of their service. There is no
guarantee given by the Act in regard
to the fate of their service. The Min-
ister has stated that he will try to
bring the conditions prevailing here at
par with those in other steel plants. I
do not know when it will be done. So
far as my knowledge goes these people
are getting less wage and less incen.
tives in comparison to Alloy and other
steel plants. The scheme may be made
clear to us.

L]

The arrears due to the employees
should be the responsibility of this
management which 1s a public under-
takings management. Arrears due to
the employees should be duly taken
care of and they should not be deprived
of their due. I emphatically demand
that ail the arrears must be fully paid
to the employees who were working
and who are working. This may be
either gratuily or retirement or any
other wages including provident fund.

This company did not pay their dues
fully in regard to the provident fund.
So, what will be the rate of the employ-
ees who are working here? No provi-
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sion is there. So, we want to hear
regarding this,

Coming to the otber pont, I may
say that the industrial relationg are
not at all good. The Minuster will re-
member that ] met him 1wice 1n this
regard. In the Burnpur refractories
you are getting profit. The wages of
the employees were decided long back.
In the meantime the wages of the other
vmployees have gone up but so far the
wages of the employees of the refrac.
tories in Ramgan) have not been
increased They met the Minister and
the State Minister, but nothing has been
done, I do not know what sort of
Committee you have formed. The
Committee might be there to see how
to increase the production but not to
see the other aspects of the manage-
ment, My point 15 you have formed
the shopfloor level commitees in
Burnpur, but what about the access of
the employees in go far as inventory,
purchase and other aspects of the
management are concerned? If they
are not given any access to that, how
<an you satisfy that the workers are
getting more and more involved in the
management of their concern? That
point should be Made clear. These
workers should gef access to all aspects
of management. Regarding the con-
tract labour Government has taken =
decision progressively to reduce it But
what is the progress” Here 15 an
example, It is 2 public undertaking
company. In 1974 you took over this
It appears that 500 contract labour
have been taken in the management
role but I do not know about *he actual
number. So far as coniract labour is
concerned, every day there is dispute
and hundreds of such disputes are still
pending. Mr. Malaviya brought the
original Bill and now Mr. Chandrajit
Yadav is bringing in the Nationalisation
Bill. Every time it is stated that the
management is guilty. If at is so, why
don't you prosecute them? What
happens is, the Government takes it
over and they go scot free. Why are
you 3o soft towards people who indulge
in corruption and ail sorts of criminal
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offences? Why are you saft towerds
Sir Biren who did this net only in this
case of IISCO but also in the case of
Martin Railway, where thousands of
workers have been turned out of jobs
and their dues have not been paxd. Why
are you taking this sort of saft attitude
towards management? I don't know.
This point may be clarified by the hon.
Mimster while replying to the debate.

Iqreqe AT, T A1 §fean qrrca g
&q ot (TeltftvT Wi wad)
fa #var wan § x= & e & vl wiRq
w ofrraaE AT g 1 1972 F A%
AT &% WA §1 §I9 IS qT, IF §AT
of} wga FAT< AT Avgw whver fufrees
§ W ae & X wg7 91 fe w@ Ay o R
Fwy AH ¥ ) €T § WL A
feqaiqaiz 3, @ & W €
fer w faq ¥ ® {, 1 %1 1§ sz
agrra R wiw ag fea a1 TR AT
WIT ®7 ¥ AX ¥ fAT wear §f W
AT KT ACE €Y AT AT W AT WG IA
qz wrgar wrq frare fear 5%

15 hrs.
TEAY 7,23,95, 1 3ITAWRATE &
w2 @ ¥ ag g7 2 § Ny ag Rav-
gieed w1 % & qa ¥ wre dw Hfifag
2 doederd s W f, qE X
dfem a8y e oy
o Afwg 1 @ g ¥ wiERgw WA
w7 fear & 1972 % oY 37 €Y qw v
FRRAT 1 747 397 KGN E q7 1 HAT
qar argw agar § fe o widz gw A
feqr I w1 Wraer g a6 qedRe A
afl 3zmr § 1 XEEY ww @ ) w9
soF UM e wA e R faw & 1990~
91 % iz ¥ warw § Wfer iz &
R ¥ qed gu W 7ft vy fe waat
wr gwa § + O3 et W H e
fafor fiour o7 W12 & wa? woen
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wigen § fie ear war @ F qut a¢ wolt
g ay g § 1 e x A1 wrd Fafash
WIS ET S R, oriE 91 IFR
WET WP FAAT Y | NgH AW AR ATY

£ 1972 A M Fdieioa sryam= w@AT 47

Ik fag g¥3 22 ar 23 sq7 AAT4

feT ¥ ) w7 1973 AN ez 2
fox?a &Y =g 73k IAX 43 FAS 7y
uediz frar N fr %7 797 55 * Ay

s & wdY ¥37 12 FOT

# fgmx marr  fs ag w3r & Aiwe

I wft N Az e Fag ajy

wgt § | WA Wk @ w1 AR

foarar afer R aqauz Az vart ¥

areX F2dr Aff ®F ¥ 1 g9 WT AE

g AT a1 A ) TE wrod sTarh

W ashHid 19§ AT A AT NN

#1 wEqrasrf F2nT T ¥ ¥

wak oz Wy dAfsfaam  gefaa

efefada & 7z w7 998 gy W Ay

fintrmr N I v g, e

fegq ST FQafa sefrd 1 742 ag7

Faqt smE NEHsx aff N Q@

T 15 s v P fafeda ot gavh
2 waiawr s frEard

#§ 37g wiwA T A d W frar g ek
7€ g & dfr wardlt § 1 ¥y ¥w-a

gt xel § oife it wrgEr AT e

T el aRgEAaroft g i fw

sy sfe o 2wt 3Rz ok fna-

Hrads Y qwg ¥ | N aw ¥ Ay

Framg W Afn fasm § wga

| T ogT AT 1 KT AN w

LK

gad ey & wg sy g g
¢ gart fipger & wrdt ©F w1
¢ o fge wme ¥ O TR T W
rew v ak ? frarw & @ WX
wtx NPT 8 fag w19} Qutd s,
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ATT L) 7 A AN uw
aréx AW ¥@ § &€ <N AWy
w7 fear d @t anx & 908
%! 771 A7y ¢ wale T AT
Tqrz ax Gear &) faw gAY
NE T AT @ F

Td  aTe ¥ o wifwes B qrrg
o T R g-ng wm 3wy
W riyfraemameya s, sTam
¥ frrot w1 54 qwqT . WOk
@i ¥ 3T GiA, afewe arrg
TTEWAE § |

T T F3T X FIR I WA
R\ ATFT Y T Fvm feEa
g TvT Wrys A &, gf fa7 omh
e T v w owed o § oy aff
TET | WM 80 T TT MF A TR
&, wi7 #1 A afge qrfr oo I
&5 W T 0 R A W § —anav
T §T ATATA O F7 g8 7w ¥, ey
o T Y v wrdwy
sfrrfrslamm AR i 7
AR AN s Um T ogg
¥ 1o T WY R, 1976 B W QF
fafra= z3 #1 2Tvie oy T wy
® & &frt oo e qf g
T A9 B A W9 QR 71 FT gy
L i &

wroR AEe ¥ qw-Ired daOne
F—a7t W ¥ g wer wd i
A AF-TIALTAT F7 gA FY e
rem §. WM IE & W@ Adr 43 g7
wi ik wifgTr FagT & sqX %
ford fas WYX WY & w7 ®7 faan )
o WY 7 TR X T wwn o,
N T WeRD §, o & EN
wifgr | & ag @ wft wow s Ao &
wifwrcfarrrond §, Wi wteg
* WNT TH WY X AN WA W
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fex, qex o wa gniY 1 ¥w fad
Fogm § fe o o @ % oo
AN ordrHRAT T |

#% @& A F7 q@ KMA BT Mfag
¥ fir 77 wrramar A fie fedt awrdr
N AT FITEET QT AT A
&% v wr | 7@ w1gw g fs wy
T rarErEr Y I W N YA W
IR & 40-50 ¥OF ®GAT ¥H
qraien SIS F qar faar, fae
¥ ¥ag & T WA g A
WATEATRT §7 AT MAR WX WG WS G
Tt ¢ wa SE T A o frw A Ay
I 2 fF x® w3 W @niv o
WTEATAT & WEAE ¥ T AN & @9
@ *r w7 g W aw W T W
TE--HT T A ¥ AEAOET X
T@RHIT-AEE ) WX FTIW
T omr g% fror star ofr Sy
T OF AT E wvar ¢ fEr aw ann
Wy w fegaga &= awm
§T 59 QT OTH AT G | WTGR
TE T 80 FUT WT K HIT #7 §,
A e wnw ¥ gEE O w1 9
Y 757 AT & A I §F WG WY
WA TG A AT FET WIAA-TY
AN qrN e garat
Aer, g R FT AR TAE ¥R
g wRw

W ¥ aET 7 qwrad §, K1 e
T el & § dx fw T W E
W\ AT & W €, IW A weEl
¥ fawr T fafir 7ty a5 S9) o
gaE g ¥ wrar X & A R
¥ T T WY FT AT N AT F AW
¥ ¢ ok 39 ¥ ek W AX §—
wy wig o & &% e o X e
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¥ 1w & wifewd & fawgee, @
aetr & 39 F vt ot Wit o,
g7 v g §— cuk X ¥ o
! qraarft I wifgd o) feeey
fay fs gar 7 Y

T o1 A e YT
FTATA & FINTE §— 100
¥ dqrar g Az § AT 7 A9
T T QL1 AP T awd oy geIT
7 v W § W wifwd o wear
W FT R E | IT W AT FTAR
T AA L1 TR AT A O Gy
MY ANX AT ALY L, T &7
aer Iz wfay 23 ¥ qefend
fasgs vz @ 3, o 7@ 9T §3
g3 qdTy STAET T A AF AT G
qT WIT 727 AIST FW F AFT T\
freY fadr 371 ®1 wow-wrg 7=
g &1 T3 9, Wy ¥ osiafregfer
wifent & wrex faar a1 7=k §rvr
w® &1 147 | BrEY ORY aAT ¥ fAy
TEAM T FAT §, T 7 H1E O
T faY 1wy 55 Jer 0 A0 AF
T & IX AT 24 w2 T-FA@R
¥rfgs, WA I7 X W_ AL AT
JrEar AT TERA EY WA | XN
g 97 PIA OT A & IAN
qIIXZ FERI W FAT L I NHTA T
W wridz s weew &) A
gaR ¥ A arr g e w3 w3
R &1 IT A fear gur g1 KA
T I 7 A Wy fear qr | RE
warw @z Frar war & Fe ag s TR
AT ® & ) A ArEX CEFT WA
a7 fzar | S gl wwad
¥ wr fret FT L TG ¥ TR FREFQ
& T arawy qar s wrfgy Wit
3ak faars wria woit wfgd o
T A afrgw & wETAT A
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el ko ¥ & g v e }
Wit ap o qr § 1 v ag ¥ ol
ot AW W eary arer wifgy 1| &
wwwar g s ot v wiediggen gifgie
feror g}, Sw A O Cw ATE ¥ A
BT freray At sremr FGr W
gy ¥

fradariiz zrey s o &9
wooef F ofr 31 @ 2 | gy vl
¥ vt § ag waT ot § fe iR
¥ wrr ¥ g A WX g ¥
w &

“Four persons working in the blast
furnace N. 7 of Tata Iron and Steel
Company died following a leakage
of poisonous gas on Saturday night,
accordiing to police”.

ZET A U &AW w3 & A ®
g% yrsRe dwd WieqeE o W @
) wmiwmHondrg Hagi g
®r At § 1wt P gar 10
gy frft etz el gf &1 S &
we ¥ aga geen Wit @ § gw
g wYr afr sfesw & ag 3w g )
wg I fafae &3¢ Wi ¥ 1 gEer
o9 FEEr X Ay WX
a7 2% WY AT FT F | ATIHE AL
AT IAFT AN TG A )

wmtawd whma
gada FET E

SHRI INDRAJIT GUPTA (Alipure):
I join the other members in this House
in welcoming this Bill which brings
this Company finally and conclusively
under the umbrella of the public sector,
and I hope the day is not far distant
when the Tata Iron & Steel Company
also, in which already a very sizeable
chunk of shareholding is held by pub-
lic financial institutions, will join the
rest of this family. There is no reason

18>
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why one plant should remain outside-

in the private sector.

I fully agree with the Minister that
we should bend all our energies and
resources to a construclive rehabilita-
tion of this Company. That is actually
the reason given in the statement of
objects and reasons also that Govern-
ment are now taking this step to make -
neceasary investments in the Company
and also to make the necessary restruc-
turing of the capital base of the Com-
pany. As far as that goes, it 15 all
right, but what I, wish to say in the-
time at my disposal is that capital re-
structuring by itself may not be
enough to solve thig problem. Manage.
ment restructuring is also witally
necessary.

The Minister has correctly drawn our
attention to the fact that after the
management takeover, the production
gradually did improve and in March
1876 it went up to a figure of 63.000
tonnes per month, That is a matter of
satisfaction for everybody, and I think
everybody cooperated in seeing that -
that was done. But I would like to
know from him whether it is or it is
not a fact that after March this year
there has been quite a sharp decline in:
production, and that in subsequent
months the figure is not going over
about 585,000 tonnes, If that is so, it is
a serious matter and one should try to
find what the reasons for it are. Is it
due to any deficiency in the quality of
the coking coal which used previously
to be obtained from Chasnala? Now 1
suppose it is obtained from some other
mines. I have heard complaints about
the quality of the coking coal and also
about the quality of the iron ore. But
I do not see why such problems. if they
exist, cannot be dealt with because the
whole of this thing is in the public sec-
tor and there is no reason why such
deficiencies in quality should continue.
Or. is it due partly also to manage-
ment failures including something to
which T had drawn attention when we
debated earlier the Bill on management
takeover, namely, that there had been
in the past very unhealthy
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_among officers due to certain mutual
rivalries; a kind of a mini struggle for
power used to go on before the take
over and senior executives had organis-
.ed their own groups and factions right
down to lower levels also 1 think the
hon. Minister knows it very well, What
I am asking you to look into is whether
some of those ugly features are still
. continuing or not.

A short time after the management
.take over, the first custodian in his
speech said: “It is also worth mention-
ing that senior personnel of IISCO
have responded very satisfactorily to
the changed culture of the organisa-
tion.” By this, I think he means the
. change from private sector to public
. sector culture, “..All those who were
over Rs. 4000 per month have volun-
tarily had their salaries reduced to
below the Ilimit” This is what the
custodian in his speech had said. 1
. should like to point out that from July,
1974 the structure had been changed so

P

-that the custodian had been replaced
i by a board of management with a
: chairman; the chairman as well as

~members of the board of management
. are all part-time people; even the
chairman is a part-fime _chairman
from July 1974. Until recently there
. was no wholetime custodian or admin-
istrator ‘with overall responsibility
. for this plant. Recently an administra-
-tor bad been appointed; this adminis-
-irator was a former joint secretary of
~the ministry of steel. I know nothing
about this gentleman or about his
qualities whatever. I have to point
out the fact that the appointment of &
-joint secretary of a ministry as an ad-
ministrator of that plant runs counter
-to successive recommendations of the
Committee on Public Undertakings, I
- have not got the time; otherwise I have
got it here and I can guote that recom-
mendation. The public TUndertakings
Committee has recommended on no
- less than three occasions in three of its
reports that no officer of a ministry
should be made chairman-of a public
.sector undertaking nor should a secre-
~tary of the ministry be included in the

I
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board of management. That is a mat-
ter for them to look into; otherwise
they will some day be hauled up by the
Public Undertakings Committee. Any-
way this Administrator has been ap-
pointed only recently and in between
there was a long period when the board
of management consisted of only part
timepeople, including a part-time chair-
man. Ag for the hope expressed by the
custodian about voluntary reduction of
salaries to below Rs. 4000 per month,
I should rather make the charge that
there is a completely top heavy
management. From the annual report
for 1974-75, I find that there are 90
officers who get salaries ranging bet-
ween Rs. 26,000 and Rs. 72,000 & year.
Of those, 71 are getting between 36,000
and 50,000; 13 officers between 50,000
and 60,000 and 6 officers between 60,000
and 72,000 per annum. On those offi-
cers alone you are spending Rs. 34,16,
584 by way of emoluments. In my
opinion, this public sector culture,
whatever it means, has been imbibed
very much and there is a grossiy top-
heavy structure in the management.
I request the minister look into this
seriously. '

The performance budget of TUSCO,
the latest one for 1876-77 talks of
the main object of the
being “4o professiona’ise and Lroad-
base the management and re-orient
the structure of the management
in line with the social objectives
of the government.”” I do not
think what I have quoted is much
in line with the social  objec-
tives of the government. Will be
compare the emoluments of these
officers with the emoluments of simi-
lar categories of officers in other
public sector steel plants? I dg not
expect him to do it in his reply now,
but let him make a study ang find
out whether or not a number of
younger officers in IISCO have been
resigning and going away in sheer
frustration, - Mr. Sokhi praised the
performance of Kulti works, That
may be so, but while the wage bill
at Kulti is Rs. 3% crores the over-
time biil is Rs. 1.25 crores! Our union

teke-over

T
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there has repeatedly suggested that
this over-time should be cut down
by recruiting more pecple who gre
required, but instead of that they go
on spending Rs. 1,25 crores on over-

time against a wage bill of Rs. 34
CTOoTes,

SARDAR SWARAN SINGH SOKHI:
I mid. they are doing . geod job
with old machinery,

SHRI [NDRAJIT GUPTA: I thought
that because of your praise, the
minister may not look into it. That
is why [ referred to it. '

S0 fu. as contract labour is con-
cerned, my figures do not tally with
his. He sayy¢ there are 2100 contract
workers. but my figure 15 three or
four times that number  Although
some wuikers huve been department-
alised u ready, strangely the total pay
bill of t e contractors is going up.
If the number of contract labour is
being 1. iuced and they are being
graduall, departmentalised, the pay
bill of the contractors should not go
up. But ' find contract labour is still
being en ployed even on jobs of =&
permanert or perennial nature. I am
not goiny nty details, because so many
memoranda have been submitted on
this, inchiding the one to the apex
committer:  for steel industry, but
nothing nappens.

A ward about the old senior officers
in the ol; company about whom I had
warned !ast time I hope the minis-
try will neep o watchful eye on them,
becaus: ! do not think they can be
always -vlied on to play the game
properi+ I do not say that all officers
are bad people. But there are at least
five gsenur officers in very strategic
positions even today four or five years
after the take-over, who were there
in the duy s of Biren Mukherjee. They
are the General Manager, Burnpur,
the General Works Manger, Burnpur,
the General Sales Manager posted at
Calcutta, Mansger, Engineering and
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Development and Manager on Special
Duty, who is also a Director of IISCO’s
Stanton Foundry and Pipe Company.
All these officers are old hands who
have been thcre since Biren Mukher-
jee’'s time. You may say, it 1s not
possible replace them because we have
got qualified people. I do not know,
but a serious effort must be made to
rep'ace them because when you re-
structure the capital base, you have
to re-structure the management also.
Because, it is not like other public
sector steel plants. This you are
taking over after s0 many years of
private mansagement, and that too after
it has been reduced to this condition

Finally, I want to say one or two
words about losces. In spite of the
good increase in production, which
took place up to March this year, I
think the company incurred a ioss of
something like Rs. 9 crores last year
That may be because of the process
of rehabilitatior.. But if there are
avoidable losses, they must be dealt.
with very severely.

It is my submission that this Com-
pany is being put to very big losses
due to rertain corrupt practices which
are going on not on the production
side but on the sa'es side. I have
put some questions also, to which I
have received some not very satis-
factory replies, mainly saying that the~
information will be collected and
supplied to me later. [ would like
an inquiry to be held into the allega-
tions which I have made through my
questions, that large-scale mainpula-
tion has been done to show inflated'
sales from the IISCO stock-yards, at
Delhi anq Calcutta particularly, and*
Bombay also. At the end of the-
financial year 1976 large-scale mani=-
pulation has been done to show 1nf]
ted sales,

It ia not posible for anybody to.
deliver 8,000 tonnes of steel materials
in ont day from a stock-yard. The
notmal average figure iz 400 tonnes of
delivery from g stock-yard in one day,
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If you look into their books, you will
find that these people have shown
8,000 tonnes of steel as delivered by
the Calcutta sales office from their
stock-yard on the 31st March 1976,
There is something very fishy about
it, because the steel prices were raised
with effect from 31st Maica 1876. All
the other plants of Hindustan Steel
‘have raised their prices accordingly
and the new prices have been given
efléect to from the 31st Murch 197G
But what did I1ISCO do? They
brought in the new price only from
the 1st of April and on the 31st March
.all sales have been effected at the old
price, which js a lower price, to pri-
vate traders and inflated sales have
been shown., Because, they have not
been delivered. The sales have been
shown, challans have been fradulently
obtained from the traders, as also the
cheques. That means the whole thing
has been shown ag Eiven on credit, I
am told that an amount of Rs. 2 crores
now remains unreahsed because of the
irregular credit sales to certain seiec-
ted traders, with whom I have mo
- doubt some officers must be in collu-
sion. Please look into it whether it is
not a fact that Hindustan Steel gave
effgct to these prices from 31st March
jtself, but IISCO implemented it only
one day later, from the 1st of April,
and op that one gay, 31st March, a
whole lot of credit sales have been
shown to certain selecled groups of
traders, who were thereby benefited
very greately,

1t 1s a simple matter of enguiry. If
you examine the weigh-bridge records
at the stock-yards or the labour pay
bill at the stock-yard on the 3lst of
March, you will find that it is not
possible that 8,000 tonnes were dis-
posed of that day. Yet, they have
been shown in the books as that.

The second point is, it has become
4he common practice, particularly for
the stock-yards at Celcutta end Delhi,
to dispose of fradulently huge quanti.
ties of steel and show them as defec-
tive. The Minister must know that
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there is tested stee] of the proper
quality, which is sold at a particular
price, Then there are, what are call-
ed, defective steel, sold at lower
prices, Then, there is a third variety
called non-standard or cut down. steel.
The defective and non-standard steel
are in very great demand outside, be-
cause there is a biggr margin of pro-
fit on them. It ig my allegation that
big quantities of stee] of good quality
is solg as defective or non-standard
steel. Ipn fact, in one of my questions
1 have askeg for figures as to how
much stee] hag been sold month by
month, shown as defective or mnon-
standard or cut down steel. The
reply received from the Minister 1s
that information is being collecteq and
will be supplied to me later. But my
submission 1< that there is some col-
lusion going on between certain offi-
cers ang certain private traders
whereby the Company 15 being put to
big losses. In this way. certain profit
margin is being given to certain tra-
ders through fraudulent entries, So,
1 would like to know whether a CBI
inquiry will be ordered. If a prima
facie case js found out, a CBI inquity
should be ordered to go into it
Otherwise. crores of rupees gre being
lost to the Company,

15.30 hrs

[SHR1 P. PARTHASARATHY m the Chair)

Finally, word sbout the ndustrial
relations. So far us 1 know and, I
think, he also saig that there 1s only
a plant-level committce i JISCO. in
Burnpur, and there ls no shop-level
committee get up. Even in the plant
level committee, the workers are 1€~
presented of only one union, that is.
the officia]l union, INTUC, Why 18
the same pattern as at Durgapur not
being followed here? Durgapur plant
has improved so much; its production
has improved so much. Only a few
years ago, every day, we used 1o hear
a woetul story about Durgapur. Now.
the Durgapur plsnt hap climbed out
of thet situation and improveg like
anything. There are committees not
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anly 8¢ plant leve) but at every shop
level in which all the unions working
there have been given representation
Is Burnpur, only one union 1s taken
and that 13 also only at plant level
There are no shop level committees
Therefdre, T think, quite a lot of waste
wiioh 3¢ going on, mal-practices and
sg, on Which we wil] be ablg to locate
go undetected 1 should like to know
whéther he has any idea of re-struc-
‘tyring the industnal relations struc-
ture also in the intertst of the Com-

pany. '

T - wawa v () fgg=na
¥ wa® YeeT wwg FHT R | WA T
=T o k) AV R &Y AT AT AAr
2, vy & Y g% ey X v g F R
# wrq ®vY gfme geveirn ¥ o491 §
A & wagA g 0F W F TE ST
wifgad &% § 3a% fag w &ar 4
ax & weAT 2w § WIT 4 TIAW
Ton o SR Y, AW A T AT &
I8 rar wea g w g o Qe
feafar ¥ + & dmwe § qfers weefrm
A w g K 3a & wr<r A A
FEAT wrga KT & T THAT Mgy
g fs @t wifo o wo M7 g1 Wi
T WY "rear SFTO G GIg AR A
91 wifgsT 7 @rar § Wi 79 T
g grn ¢ oz ¥ w7 f5 g a6t
iR § 74} fr faxdr sy w1 Al
g TR Odn Ry AT |
F=X N qay § 497 A O R Wi q
q41 X WO | WrzT AT &Y AT T
wgm | faad O Rl A g 77
¥+ 3wz %7 qvw § ? wiw 3w+ fog
ot federz o &, 7 ww ll'l'lﬁ'
WA WA X agr wr S 2
This is a) due to mismanagemen: by
e top management. T WY AF
et} wer vy § wilfe W W)
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& 1 wga Ty ag frenr v s
a1 T Ty av T A R, &
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Fq ITE 7 feak ¥ faq Sar g @
AWM 9T TEX § ) IA6 OF 4R
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IV T WX ur A § o F
fedi % a2 g% fort A wr-w Ay
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fantX ¥ grir afvs agr o sgrw
W T Ay WLW & o agr AW
WAT | g ag /A [ W W
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w7z wit var § © ok o g
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shall by foree of such vesting,
be freeq and discharged of all trusts,

Liabihitieg obligations, mortgages,
charges, hens "
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17 —fere  gwefer ¥ R
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SHRI B. R, SHUKLA (Bahraick)
At the vety outset I dongratulate the
Ministry of Steel and Mineg for itg
efMeisnt working

There has beep 1o the past an in-
cessant propaganda on behalf of the
private sector that it alone can deliver
the goods it alone ig efficient and
creates incentives for larger ang lar-
ger production ang that the public
sector ig notorious for mismanagement.
for inefficiency angd for loss of produc-
tion. Both the myths have been ex-
ploded by the working of the public
sector since the year 1871 and, in
streamlining the administration of the
public undertakings the Steel Ministry
has played a key ang crucial role

Since the time allotted to me 15
very limited, [ will only submit two
ponts. There has been a mismanage-
ment in this company and its manage-
ment was taken over I agm personal.
lv of the view that whemever mis-
management is visible in any private
sector, then, insteag of only taking its
management for a limiteq period, it
should be taken over permanently and
it should not be a short and half-
hearted measure, The company
shoula have been taken over, acquir-
‘ed, a8 it is sought to be done now, in
the year 1972 jtself; once the Govern-
ment comes to the conclusion that the
company’s affairs are not being con-
ducteq in an eficient manner and
when the government has o invest
fupds to the tune of crores of rupees,
where 13 the question of reserving the
decision that it may o back to the
<ime old management?

Now, the second thing ig that there
1s a new steategy which ig belng re-
sorted to by this wrivale business.
'fwm&rm-mm
take-over of their undertsking and
they start the process of mismanage-
ment deliberataly so that the Gavern-
ment may be compelled to take
over. They do not invest any momey
in the yenovetion of the machinery
which uitimately becomey nothing byt
a junk ang they would have derived
Wz Le Y
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the maximum benefit put of their in-
vestment longtime ago and at the time
when it 1s being taken over, nothing
worthwhule is left in the undertaking.
So, it should be taken over at the
earliest stage We are now talking .of
commitment {o the philosophy of the
Constitution. The philosophy of the
constitution means that we are com-
mitied to the establishment of an
egalitarian society where there would
be not only political and legal justice
but there wouly be economic justice.
Those who have no commitment to
the concept of public undertakings.
socialism and working for the under-
dog, should have no place in top
management of any undertaking. The
difficuity lies in that we are half-
hearted in these matters. We have
the memality of private businessman
and also we have the concept and the
ideal of 5 public undertaking, The
increasing participation of workers is
the only safeguarq for the guccess of
any lic undertaking in this coun-
try. There have been cases of inflated
gales and fradulent transactions about
which Mr Indrajit Gupta made @&
pointed reference. 1 would submit
that the Economic Intelligence Buresu
:hmldphyandhctivemhinm-



Now, Sir, I do not want {5 say
mnything more except to congratulate
hon, Minister for bringing this
11 ang this Bill shows the way of
things to come 1If socialism is
to come in this country it should come
in a proper and effective way.

SHRI Y, § MAHAJAN (Buldans):
I congratulate the Minister on bring-
ing forward this progressive Rill
The stee]l industry 1s the basic of »ur
industriul structure In fact, the ex-
tent of industnalisation of a country
is measuared by the amount of steel
consumed per head of the population.

FER

This industria] undertaking, namely,
the Iron and Steel Company, is a big
industris] complex and 1t consist, of
not only an integrateq steel plant at
Burnpur but also an iron foundry at
Kulti, eaptive collieries at Chasnala
ang other places, iron, ore mines and
a subsidiary pipe ang Foundry Co at
Ujjain, 1t 15 a complex which em-
pPloys over 30,000 workers.

The compeny was started injtially
after the First World War and by

1982, ‘it hag increaseq its rated capa-

fact, its production

figure of 8 lakhg tonnes, from that
came down to 1.4 lakhs tonnes which
was a result of the rotten manage-
meant and the low price of steel, The
price of steel in India was the chea-
Pest in the whole world at that time.
There was alsp serious labour trouble,
No-body could have lifted it out of
this serlous position in which it was
except tovernment. The steel com-
v gum'.h&“z ﬂ&hh
and no was .
Therefore in 1972 the Covernment

considerable in ity objective, They
improved the management, thougy it
seems sOome old officers are stil] there
with their old outlook

Our Government appointed a Com-
mittee to Jook into the technical re-
quirements of the factory They have
evolved a plan rehahilitation pro-
gramme which wouly ensure produc-
tion at the rated capacity of 1 million
tonnes per vear This programme
would require, it is estimated, about
Rs 60 crores out of which, Rs 31
crores had already been spent Ag a
result of the steps taken by Govern-
ment, production rose from 4 31 lakhs
tonnes in 1972-73 to 63 lakhs tonner
in 1075-78 1In 1974-75, the companv
mado a profit of Rs 1.5 croreg after
making provision for depreciation to
the extent of Rs. 517 crores This jc
really a great achievement The com-
pany has shown improvements notl
only in the production of <teel but
also of coal and of the iron-ore mines
To too the succesg of the regume this
Comvany has entereg into the internu-
tional markst in a big wav as an ex-
porter of stesl. Now the question
arises nfter these five years of Gov-
emment management, whether , this
company should be given back to the
old mansgement or Government
should go forward and natienalise it.

Our Govetnment hag taken the rignt



75, the company has made a profit—I
admit this. But, with the increased
burden of debt, will this company be
able to stand on its legs financially?
That is the problem. How will he
restructure of the capital base? Will
he do that by increasing the ghare
capital or by converting the govern-
ment loan into the ghare capital? What
is the method in which you are going
to do it. Even if production increase-
to 1 million tomnes a yrar T wonder,
whether vou will suceced in putting
it permanently on s sound financial
footing

Sir, about the amount tn be paid
to the existing shareholders, I think,
it 1¢ a fair amount of compensation
though the word ‘compensation’ can-
not be used according to the Constitu-
tion ‘The price of the shares, Rs, 4,30
and Rs 3275 is based on the market
value of the shares in the recent past
and, T believe, we need nnt quarrel
about the amount to be paid to the
shareholders because that rcpresents
a fair market price. T ar doubtful
whether interest should have been
paid to the shaireholders as they were
not getting anything by way of divi-
dend Our Government wanted to
be fsir and they have agreed to pay
4 per cent interest, I hope as a result
of the take-over of this mil! our steel
production capacify will increrse and
the stee] industry will be able to ful-
fi] its task of enabling us to build a
strong industrial structure,
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SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih) Mr Chairman,
I heartily welcome thus Bill as being
long overdue whuch 18 being introdue-
ed and piloted by our dynamic Minis.
ter for Ster! and Mines Shri Chandra.
Jit Yadav today This Bill has to be
seen in the context of the perspec-
tive plan We have planned for pro-
duction of 75 million tonnes by 1893
Shalj we make that plan a reality
or will it be a ple in the skv* It
depends on which critical path in the
maze of resource spread in our ex-
port promdtion in our fnfsmal pro
duchivily increases we follow in the
coming years. I do not like to cover
the ground already covered by some
of our colleagues I have only to ray
that the speech h Sl Ypdayl
made was both candid and compre-
hensive He outlined the lihes of
advance, the possibility of the
sion of the stepl plant 9 3

depending upon

tonney capacity
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deasibility report by tbe technical
comimfttee and fhe possible demands
on dur resources of the order of
Rs. 80 crores as interest-free loan, he
dlso referred to the degree of partici-
pation of labour in industry and the
phasing out of the contract system.
He touched all those points as well as
the need to build a large number of
quarters for the workers and certain
other infrastructure such as schools,
modern hospitals, adequate waler sup-
ply and so on. Burnpur is a 45-year-
old plant which should have been
written off after 40 year:. Hundreds
of residents of my town, Gind:h,
work in Burnpur and therefore I
know what is happening, their forlu-
nes ang their future is bound up with
the future of this plant about sevently
miles away. This plant should have
been written off after the 40th vear,

it is the dedication, expertise, preven-
tive maintenance and general mamn-
tfenance of officers and emplovees
which has kept the plant running
against one traumatic attack and
shock after another. 1956 labour
strike, then the bull-bear tug in the
stock market by which a famaus
press magnate wanted to get control
of this company, rival unions ilugging
at each other's throats and the play
of power equations by the wop officers
of this company who depended upon
the unions to reinforce thewr position
against one another. All the time the
ageing chairman, Biren Mukherjee
was geiting remote and losing control
of the situation and of the details »nd
it was right and proper that we took
over the management gs it wes an ine-
scapable mecessity. I wish that as n
the case of coal. we had nationalised
this company in the course of the first
vear. In that case the heavy burden
of interest charges, almost Rs. 25—30
crores for four years, which the com.
vany had to bear could have been
avoided. Even in its hayday the ~om-
rany did not make a profit of Rs, 10
Crores g year. It was an sgeing ron-
cern and the miracle was that the
fompany was running and that it did
not disintegrate. Rs:. 80 crores or
°ven Ra 100 crored 4o make the Indian
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Iron and Steel Company to produce
one million tonne of steel is a small
price to pay. Tatag for their expan-
sion plan for 2 million tonnes have
demandeq Rs. 300 crores ang if we
want to start a new plant of one mi-
lion tonne capacity it would cost mare
than Rs, 400 crorés. The stratery
which | would humbly bring to the
notice of the Minister for Steel and
Mines would be that he may kindly
considor the export of this steel. It
has got the right product-mix to pey
for restructuring of the Steel plant
ang that should be our broad strategy
for the perspective planning for steel
making ag a whole. If we start ex-
porting one million tonnes of steel for
Rs 120.0 to Rs. 150.0 crores, we can
go on ploughing it back into sieel
sector so that our population will be
save of the burden of such a vast ex-
pansion of stéel industry which the
White Paper has outlineg before us—
at least a part of burden will be les
sened.

Sir, one word about Chasnala. Be
fore the Chasnala tragedy, the Indian
Iron and Stee] Company blast fur-
naces were operating and reached 2
rated utilisation capacity of 95 per
cent. 1 had this informafion directly
from the source in the month of De-
cember. Chasnala was another
trauma which in financial terms mcy
be 3 or 4 crores but in terms of shock
on the morale of the people it was a
heavy blow. They have survived
that and they are making gooq and
they are pulling out fromi the “slough
of despond” which is aguin a tribute
to the skill, the dedication, the exper-
tise of the workers and the officers
there. And we will be failing in nor
duty if we do not pay tribute to them
for the jobs which have been done
fairlv and well barring two or three
apainst whom CBI enquiries ave
pending and which, I am sure the
Minister will take note of, ag Mr.
Indrajit Gupta has demanded some-
time back. I1SCO has pumped Rs. 44.9
crores into Chasnala for washe:y,
aerial ropé.way mmd of shafis.
A reserve coal of 4% million tonhes
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of high grade metallurgicgl coal if
converted into 30 fo 35 tonnes of ore-
mium coke at Ra. 330.0 per tonne,
will add up to one thousand crores of
rupees. Can we afford to write it ofl?
It is a challenge to the entire mining
engineering community. Since we
cannot afford to write it off, we have
to accept the challenge and extract
the coal. The crux of the matter was
production and supply of 1.2 million
tonnes of coking coal to the company
from Chansale, from Jitpur and from
‘Ramnagar. By whatever means, to-
day or tomorrow, you have to reopen
it ang extract thig exceptionally good
coal with 9 per cent ash conteni. In
the larger context of perspective
planning for steel, 43 million tonnes
of the highest quality coal is a lot ot
coal We cannot afford to give it up.

Sir, one feather in the cap of the
Munister is the degree of participation
of labour in industry which he has
brought about in the steel plant and
I am quite sure that we will be mak-
ing up the shortfall, I am also happy
that the point that was made by one
of my colleagues, that this degree of
Izbour participation will he a sure
guarantee of directing the economics
and the ethos of the plant into a s0-
cialist system. With these words, I wel-
come this Bil] and support this Bill.

SHRI B. V. NAIK (Kanara): Sir,
the Bill proposes the payment of
~ Rs. 7,23,95,137.15 for the acquisition
of the shares of this company—a very
precise calculation! I have heen try-
ing to get hold of the available
h,alance sheel. In the ibsence of nc-
curate data, I have to rely on what
.our other friendg said that this rough-
1y represenis Rs. 4 and odd per share
valueq at Rs. 32. The company has
issued a considerable number of
konus shares. Even though as quot-
ed by Shri Dinen Bhattacharyya the
subscribed paid-up capital is Rs. 28
crores, a Eubstantial portion of that
would be in the form of bonus shares,
In other words, whatever profit was

-

R L ET e e
there, it was ploughed back and who-

ever were the owners they were per-
mitted to appropriate t0 themselves
these ghares. I am raising this the
oretical point because we are today
at a stage of payment of compensa.
tion in various sectors. I do hope
the minister will tolerate my slight
diversion. When the tenants begome
the owners of the land, the small
land-holders are told, “You will get
your compensation or whatever is the
value, calculated on the basis of a
particular multiple of the assessment
of that particular land aver g period
of 15 years.” Ag againsi a person
who held land which was considered
most seciure some time ago, a person
who has invested his money in the
risk capilal of an enterprise, at the
end of a decade of thorough mis-
management, is still able to walk
away with a decent little sum. [ feel
this investment of Rs. 7 ecrores and
odd is only the tip of the iceberg. As
already stated in the statement of
objects and reasons and in financial
memorandum. the consolidated fund
of India will be further taxed to the
extent of Rs, 60 crores more. I have
not cleariy understoogq the basis on
which we have arrived at this
‘amount’ in substitution of the word
‘tompensation’ ang also whether it is
the financial, economic and moral res-
ponsibility of the government which
has taken over a concern, which was
producing at the rate of 11 or 15 per
cent of its rated capacity, to come
forward and say that so much money
of the public exchequer is being in
vested for purchasing the shares of
the company. If some of the fairl"
well.run concerns in the private sectr®
are to be nationalised, there is ¢
sense of justification for payment ol
the share value at par or value cul-
culated on the basis of its net worth.
but there is no moral or legal justifi-
cation to pay compensation in the
case of a company in which the gov-
ernment has to invest hundreds “f
crores. Payment of Rs. 7 crores docs
not, somehow, fit into the pattern w¢
are thinking of at present, 1 hope
the Minister will kindly tell us by
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the time we conclude the discussions
on this, whal exactly are the figures
of the net pmd up capital of this con-
cern. There is a reason for my taking
a slight divergent view. I come from
an area where the entire develop-
ment is held up tor want ot a Raillway
line costing only Rs, 37 crores. I feel
pervous that the same Government
and the same exchequer will be pay-
ing so much—leaving aside the merits
of the case—in trying to run the ola
mismanaged concerns like the IISCO
on proper lines and in putting up
other public sector concerns which
have been starteq in other placeg and
are now picking up. With all this, I
de hot know what the chanceg of these
babies yet to be born, are. Whether
at Vizag, Hospet or Salem, one of the
major constraints for erection of thes=
steel plants is the resource position
and plan allocations, as far as I
understand. I am afraid that in Lry-
ing to repair these old buggies, cons-
truction ang installation of new steel
plantg might suffer With these quali-
fications, I support the BillL

SHRI PRIYA RANJAN DAS MUN-
SI (Calcutta-South;: I congratulate
the Minister for bringing forward
this Bill for two reasons. Onme is that
he hes really kept the promise made
by our late Minister, Shri Mohan Ku-
maramangalam, who had assured the
House that it would not be given back
to the old management. I sincerely
pay my compliments and greetings
to the Minister. Secondly, it requires
dyngmism to look after bigger steel
plants taken over by the Government,
I do feel that it has been well manag-
ed by the Minister and his official
colleagueg and in that respect, we "0
not feel the absence of our revercd
late Mohan Kumaramangalam much.

It is not correct to say, as some of
the Members from the opposition have
said, that the management of the .nit
is squarely bad and that all the old
people are bad. I do agree that a
few people and a few officers in al-
most all undertakings do not behave
properly, If we adopt the attitude
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and habit suggesteq by Mr. Indrajit
Gupts, that whenever we take gyer old
units, we will demolish the old strue-
ture crudely and remove all the oeo-
ple who work there, it will really be
unjust because people get jobs because
they ace efficient ang talented. If
such people are given the opportunity
to serve tae country, sometimes, they
prove theiwr worth, In our country,
we are lacking in managerial efficien-
cy to a great extent, especially for
running public sector units. So, this
sort of attitude will not help the Gov-
ernment. I do agree that a few officers
do not behave properly but all are not
bad. So, I request the Minister not
to take the attitude as suggested by
Shri Indrajit Gupta, thag all officials
are bad.

With regard to the existing manage-
ment, Mr. Dinen Bhattacharyya has
said many things. I do not want to
argue with him on this. But I would
say that the contribution of Mr.
Gupte Bhaya in this unit is unique. I
can say, though I do not know him
personally, I have got representations
from the workers, that such type of
persons are requireg not only in pub-
lic sector units but all over the count-
ry and their efficiency should be prais-
ed by the House. If Members do find
fault with such type of persons, pub-
Yc sector units will not prosper in eur
country.

Sir, 1 would like to remind the
Minister about only a few things.
within the short time available

MR. CHATRMAN: The time is very
very short.

SHRI PRIYA RANJAN DAS MUN-
SI- Yes. Sir. With regard to the re-
habilitation programme, the Report
of the Ministry placed before this
House this year mentions the follow-
ing:

(a) Improvement of raw mate-
rial handling facilities, narti-
cularly in relation to coal and

iron ore; -
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(by Emergency and hot repairs
of No 7, 3 ang § coke oven
Battertes and re-building of
No 7 battery,

(¢) Bulding of a new Landle
House for Blast Furnaces

{d) Repairs of open Hearth Fur
naceg and converters,

{¢) Augmentation of steam gene
ration capacity snd thus of

power generation
¢I) Rehabiitation of

equipments like
ground charges,

4{g) Modermazing and fully reha-
hilitating rolling stock -and

handling
cranes and

{h) Providing [(acilitie, fon ol
firing

1 do not kmow much of this rehahi-
litatton programme has been com
pleted 1 would request the Ministe:
to tell me whether any committee has
been ¢t up by the Mimstny or bv this
aumit to review the progress of the re
THabilitation programme everv month
or periodically Otherwise the pov-
ernment might face difficulties 'f the
management suddenl, reportg that the
programme 15 not progressing well

With regarg to production I qurle
agree with what Mr Indrajit Gupta
had said ang I do not want to spend
nore time on it Possbly during the
current vear production has not
tome up sahisfactorily There are
probably many reasons

I would hke to know the prospect
for the Ujjain unit—which had colla-
borated earlier with the British cteel
compeny and which was ene nf the
units of the IISCO—as also about the
fate of Chasnala Even though the
Chasnala tragedv 18 under a judicial
nrobe may | make a recuest to the
Minister? Since it mav take , long
time will he Hke to have a CBI probe
*n that some expeditious meacures
tan he taken to find out the reasnns
tenina the disaster®

Shares) Bill

With regand to the inersmse In ihe
budgeted amount ploughed back imte
the rehabilitation programeme, vix,,
from Rs 41 crores to Rs 53 crores,
the reason for this hag been shown,
In the Report ag the increase in o]
prices I think this is not correct
Possibly the prices of some uvther yaw
matertals also had gone up then. They
aré now comuing down Since the
price level during the last 1} years is
down in almost all the ilems wil} *he
estimate be further revised amd geme
reduction in the budget made im the
interest of the unit as alep of the
eompany”

I will take one more minute 1o stay
something with regard to the ‘*ume-
Lioming of the collieries, also umeer
I1SCO The accidentg at Jitpur nd
Chasnala have made u< very sad
They, had 4 ropeway functiening, as
also coal washery there I waat to
know how the ropeway i1s bemng used
after the accidents first at Jitpur and
later al Chasnala

1 would sgain cungratulate the
Mimster for bringing n this bl It
would upen the gates of the public
sector tn nther enterprise-—whether
they are in the tea textiley or jute
fndusirs When other units are faken
over by other Mimstries the Minister<
concerned v [l have no reason to iell
the House that the management will
again be given back to the umts A
beginning has been made by Mr
Chandrajit Yadav 1 hope 1t will be
followed by the Munister of Com-
merce 1n respect of textiles, jute asd
tea, and by Mr T A. Pa) in regard to
his units also

With these words I conclude

SHRI SHYAM SUNDER MOUBAPA-
TRA (Balasore): Sir, once upon a
time Sir Biren Mukheriee was «
namg {> be reckoned with in eastern
India It was he who wanted to prove
that people from eastern India could
also establuh some plants ang some
installations for them to figure in
the ndustrial and commercial map
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of India. But as years rolled by,
mismanagement, corruption, tavc!ari-
tigm amd nepotism—all rolled into
one—took the reputation of I1ISCO
down ihe gutiers. Although it was
a foregone conclusion in 197¢ itself
that this will come entirely under the
aegis of the government 1 must con-
gratulate the Minister and his Minis-
try for taking active stepe and
hastening the process of the entire
take-over,

Mz. Cbairman, Sir, it is te be noted
that this was taken over because of
mismanagement and  malpractices.
There was ne other alternative, One
of the important auditors of owr
country has said that the audit re-
part was completely manipulated to
show that thg plant was run on proft.
‘To guote him:

“actual lues was converted into
profit by jugglery of accountancy .
....inflated inventories was a re-
gular practice.”

This fact came to light when the
Company wanted some loan from a
bank, heccause there was no other
alternative but to fsll back on a bank
loan. The Auditor says:

“In its books the 118CO credited
itself with Rs. 1.85 crores for supp y
of ons million tonnes of blast fur-
nace granular slags. Although this
amount hag been , mo{ even

10F tonnes have been supplied so
far."

. “This was the usual practice in IISCO

There was a lot of corraption in the
office of thiz C

ompany at 50, Chow-
Tanghee Road, Caleutta.

An impertant arciitect wes drafted
for interior decoration ang for supply-
inlﬁlnihﬂ.tommnahﬂﬁonlbk
Quarier, an par with g five-star hotel.
Yau will be surprived to know that
No tender way invited and nothing
wdmhmmmmu
brevailing froui @w diffwrest archi-
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tects. One architecy was favoured
and the woouns ran to lakhs of
rupees. This is only one instance.
There wcre many such instances ef
corruption from which JISCO was
suffering. when it was taken over,

We must congratuiate the Minister
for the fact that it has picked up.
Not onls this plant, but in fact all
the sieel plnts in India are
picking up urde; the active leader-
ship of Srn1 Chandra)it Yadav and

his officials.  Bhilai is picking up
very mcely Bokaro s doing very
well,

Rourkela just now celebrated
the 10 million target. So far as
Dargapuy 15 concermred, two ar three
Vear< ago, we were saying in Parla-
ment thut it :8 not fulfilling even 80
per ceat of its targeted capacity.
Today it hes picked up very well,

Heig the hon. Minister should net
forget, in fact he cannot forget because
he 1s from the labour front, that it
35 the labour which is working the
sicel pant  So. the labour should be
congiatulated for this brightening
up of the suuutron. Shri Da. Munisj
showerad hyg Praise on Shri Bhayya.
I. 8m one with him there. At the same
lime, we shouid not forget that thous-
wnds cf workers who are working m
fne sieel plaig are toiling hard and
SWealing harg to see that the target
is fulfilled. The ecredit should not
Fo to one Gereral Manager, one

General Superintendent  ¢r ope
Engineer; it shou

In 1972-73 the produetion of
steel had declined to 43100 tonnes,
But :n 1975-76 it has gone up to 63,000
tunnes, So there is no begging the

questnin ihat it has picked up sg
nicely,

ingot

Here 1 want tc bring to the notiee
otﬁ:elli.nimrmepdnt. We pre
80ing to invest a huge amount of



.

arr  Indian Iton and Steel AUGUST 19, 1970 Co, (Acquisition of 213
of Sharss) Bill

[Shri Shyam Sunder Mohapatra]

Rs. 425 cvores for the purchase of
machinery. We understand that there
are good machinery in the plant itself
but some officers are hand in glove
with the contractors ang that they
want to dispose of them so that they
eap go in for new machines, although
these machines arc working pertectly
well. The other day we had been to
Ranchi and we found that MECON
is capable of manufacturing thing-
for which we are depending on
British or German experts for years.
So, from now on we should depend
on such organisetions in our country.
I we want any blast furnace to be
jnstalled m IISCO. or any new crane,
we have to depend on our own Indian
technical know-how, rather than on
foreigners.

With these words, I ugain congratu-
late the hon. Minister for hastening
the process of take-over.

SHRI CHANLRAJIT YADAV Sir,
I am very grateful to the hon. Mem-
bers who have participated in this
debate for having welcomed this Bill
without any exception. [ am aiso
grateful tp them for the fact that
they have been able to appreciat, the
efforts which havc been made 1n this
Ministry.

I should say that it is mot an indi-
vidual =ffort, really speaking. it .x a
collective cffort which has heen able
to bring this good result. Of vourse,
our workers have played a very
glorious role which has always been
acknowledged. Without their full
cooperation and without very pgood
irdustrial pcace which they have becn
able to mamniain through these years,
this would not have been possible.
Therefore, the credit goes to the
working class, But at the same time
it has been the collective effort of our
engmceers, f{cchricians the manage-

ent and the Ministry which has
~chieved this thing and we will con-
.nue this eflurt We realise today

not only the importance of this basic
industry which has fo play a very
important rolg In the Guveloping ere.
nomv of our country, but aiso
persenally I fee! that al] the plants
and every factiy whether it is in
the public sector or in the private
seclor, must produce to their full
capacity. It will be a crime in a
country like ours if we allow any
undertaking not to utilize its full
capeoity. We have to utilize the
maximum capacity. I am sure that if
there 13 awareness about it, if there
i1s vigilance, if there is correct guid-
ance and if theie is proper relation-
ship between the management and
the workers, then it is possible to do
it.

To lay, everybody recognises this
fact that under the leadership of our
Prime Minister, a new kind of atmos-
rhere has been created in this country.
Peorl., Ly and large, realise the
aapcrtance of discipline; they realise
toe impertance of bhard work, they
reah:e tiat India hag to go forward
at u dgreater speed and our rate of
grewth has to be much higher
Otherwise, a nation of 809 million
people cannot afford to have satis-
fuctior with this pace of economic
growth, Therefore, this situation is
fu'ly realisec and I can only assure
the hrn Members that whatever
constrnctive suggestions they have
tiven, will be given due consideration

One cuesticn was asked why we
should pey Rs 7.2 crores as com-
pensation”  In this company, more
than 50 per cent shares belong to
the individual share-holders and many
of them were coming from the
middle class society. There werc
about 8098773 ordinary individual
shareg and 136,161 preference shares.
Therefore, it wil] not be just that
when we are taking over this factory.
we shou:d not pay anything at all to
the peopls who invested their money
with some hope, particularly people
from the middle clags and may be
from the lower middle class.
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While paying this amount, we have
taken into conslderation all the rele-
vant factors like annuaj account of the
company for the past five years and
quotation ¢f the stock markeg of the
ghare of the company over six months
from January 1976, The controller
of cap:tal 1ssues adviced that the
fair share value of the company was
Rs. 47 for each equity share of the
face value of Rs. 10 and Rs. 32.75 for
each preference share of the yalue of
Rs. 100. On s basis, we are paying
this amuunt which comes to Rs. 7.24
crores, This amount is going really
to those individuals who have invested
in this cumpany.

Certain cther issues were raised.
Mr. Dinen Bhattacharyya askeg what
about the security and the employ-
ment of the workers. There should
be no doubt about that All those
who are emp'cyees of the Company
will remain the employees of the
Company Their service will conti-
nue, Therefore, unnecessarily, I think,
this doubt which should have nor-
mally not been raised is being raised
If he 1s in dcubt, I would hke to
remove that douby that no worker's
service is going to be aifected by
taking over this Company Rather.
they will be in a better position.

I wouil &lso like to say that we
have ovoived u svstem m the Steel
M.nistry v-heieby even in the private
sector companies, for example, [ISCO
in whier. the Government has also
considerable share, the pay-scale the
dearness allowance, the bonus ince--
tive. ail thes. things are decided in
a forum where the workers represen-
tative a'so purticipates. Therefore.
thet is bindmg on all the undertakings,
even on the private sector under-
takings, We have evolved a method
whereby the solary and other ameni-
ties of the workers are at per in both
the public seclor and private sector
undertakings.

In the begirning I ssid that we
have taken certain measures to look
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after the welfare activities of the
workers. As the Company’s financial
position will improve, I would like to
assure the Foust thay we would like
that the workers who are working
in IISCO should in no way be a loser
1 comparison to other sister under-
takings. As Mr Indrajit Gupta very
rightly saig and welcomed it, 1t gives
me a grea! p'easure to see that now
IISCO has joinied the fami'y of public
sector undertakings afier this House
passes the Bill and it becomes an
Act. It will entirely become a
public secior undertaking and no in-
dividual's shere will be in this
Company,

So far as production is concerned,
I have given some figures as to how
it has come down. Before the take-
over. the production, the utilisation
capacity was as low as 13 per cent.
This year, our target is to produce
68.5 per cent Mr, Indrajit Gupta has
raised thic doubt, The last year's
production was 63 per cent of the
utilisation capacity. In comparison to
that, thi: year, we are aiming to
produce 6£.5 per cent. But our effort
is that we should produce mibre.

SHRI INDIIAJIT GUPTA: Thay is

the tarvet. What is the actual pro-
duction?

SHRI CHANDRAJIT YADAYV: I am
giving the figures of actual production
also He 1s right in saying that the
production in the beginning of the
vear was higher and after that the
production 1 the succeeding monghs
has been s hittle low. I am not saying
that he hiis made any charge. I am
giving the facts He has raised this

quest 0 and he should get an answer
also.

Last vcar, fiom April to July, 1975,
the productron of this factory was
1,92 246 tonnes, In comparison to the
last year's five months production,
this vear’: five months production is:
2,12,058 tonnes. It is more than 10.31
per cen' Ligher than the las; year's
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production. Tnerefore, there {5 no
reason to hive any doubt that -he
production is going down. We have
fixed a higher target and we are pretty
sure that we can not only a hieve
that target but we will exceed that
target.

Another question was raised as to
whether there are people availsble,
Tt is a fact that for quite some time
there was no whole-time chief exe-
cutive, About the man who was tak-
ing care of it, high tribut:s have been
paid to him in this House that though
he was g part-time Chafrman, he did
his best to wield a good team. We
have taken full care to see that the
earlier factional activities which,
were to u very great extent responsible
for bringing down the production at
that low ‘evel should be elminated
The neccessary steps have been faken
and I am glad to say that today there
1S & very harrromous team WOIK.g
So far as the administrative part is
concerned it is not that the Public
Undertakings Committee has said that
no officer of the Ministry should be
a part-fime or full-tilme Chairman.
Now the Administrator who ha; been
appointed is today mo more a Joint
Secretary of the Mimistiy He was
a Joint Secretary of the Mimistry and
he is an officer of experience and of
geod reputation We thought ‘hat a
competent officier should go and take
care of this plan; and, therefore, he
has been appointed as a whole-time
Administrator of the factory., 1 am
sure that under his leadership there
will be a good team which will take
care of the improvement of the plant.

So far as the other questions are
concerned, as Mr, Munshi has very
rightly said, we cannot remove gll the
officers who were appointed during
that time, but we are vigilant about
some of these officers against whom
there as certain charges. A CBI In-
quiry has alsc been instituted

agw«inst o very high officer and certain
steps have also been taken agsinst
some olJicerg who were found t{p be
responsible for certain lapses.

One fact has been brought out by
Mr. Indrajit Gupta ang he has put
some gquestions on it also. 1 would
like to assvre him that I have asked
the Adminisirator to look into this
question and  immediately report
back to mg. If there is a prima facie
case to assume that some office:r: had
deliberately and intentionally done
some frauduleny work or something
against the intcrests of the factory,
whatever steps are required will be
taken. I have taken note of it and I
will see that a proper ingquiry 18
instituted and that the facts are
brought to light.

1 woulg also like to say here that
the product mix of the plant has been
really speakmyg, good, We have tried
to bring in some necessary changes
in the orodurt mix of the plant

There are alse certain challeneing
tasks before tlie p'ant but the Man-
agement 12 poing ahead with full con-
fidence fo; fincing solutions fm these
difficult tasks During the la<t four
months this  undertaking ha: been
ab’e to (xpo.t about 30,000 fon< of
steel and we hope that duir.ng 1976-
77 HISCO will export 100,000 tons
of steel and #t a good price

A question was raised that we e
importing some machines from abroad
which are availeble in our country.
As the Hon. Members know, when-
ever any machine needs to be im-
ported, it has to be cleared by the
DGTD: no plant can import machines
on its own. Our efforts have al-
ways been to sep that whatever indi-
genous machines and equipment are
available in our own country are
given priority; it i not only priority,
but it is binding on the parties tp buv
such machineg indigenously. Even in
a plant like Bokaro, it is a matter of
great satisfaction that 80 per cent of
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the, nes and eguipment being
purchased in our own country. We

~ are in a position today to manufacture
certain parts of the machines and
therefore we are negotiating with the
Soviet Union that, if they agree—be-
cause this is not a part of the con-
ract—we might purchase them from
our own factories like BHEL, HCC
etc. and not go in for imports.
Therefove, it hus been the policy of
the Government that whatever ma-
chines and eauipment are available
indigenous'y :hould be purchased
here itself.

Mr. Daga, I am sorry to say, raised
some general questions about the
functioning of the public sector par-
ticularly in a year when the public
sector, on the whole, has done so well,
Teday not only the people of this
coyntry but the people all over the
warld have recognised the contribu-
tion of the public sector and at that
time to attack in a general way that
the public sector managers are going
o in their own way and thers are
np rules and regulations applied to

1, is not fair. This year the
sectar has dones very well, they
have made a very valuable contribu-
tion to our economy, they have shown
that the public sector, mmnagement
Wise, expertise wise gnd profitewise,
is very well comparable to, rather
much better than, the private sector.
Eyen the private sector people in this
country who had been all thesa years
denigrating the public sector have
been compelled to recognise the con-
tribution of the public sector in this
country. Therefore, it will not be fair
to make thig kind of general observa-
tion about the public sector manage-
ment,

_Certain very constructive sugges-
tions have also been made about price
and about our sales organization.
They are being streamlined; certain
Steps are being taken. Very recently
We have taken some important steps
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to see that steel distribution in this
country takes place through public
stock-yards. We are also taking care
of our customers, I mean, the general’
people of this country. For many
years the steel prices have not been:
raised only because of this that the
common people should get stesl at a
reasonable price. 1 am glad to say
that. because of many effective steps
taken by Government, by the Finance
Ministry and by the other Ministries,
including my Ministry, today there is
no black-market in steel in thig coun-
try. and people are happy that the
avyailability of steel has been made
easv to the people all over the
country. This year is going to be
a good year production-wise and it
will be a matter of great satisfac-
tion for us that we have fixed this
target that the Indian steel industry
will not only meet the requirement
of our people. but in the curment
year will be exporting steel worth
Rs. 300 crores to 40 countries of the
world.

Very rightly attention has been-
drawn to perspective planning. I
had the hopour tp present the White
Paper on steel industry in this House.
We are taking care of perspestive
plasning, and there should be 3o
doubt that, in respect of all the stesel
plants for which the feasibility reporls
have been commissioned or the DPRs
have been comrmissioned, as soon as
our resources position g better as
soon ag resources are available, ws-
will go in a big way with steel ugs.
pansion programmes, because, 1 fegl
that a country like ours will need, as
our economy develops, much mope
steel. Today if we compare ourselves
with the Soviet Union or Japan or
other countries, we will find that our
steel production ig still very low.
But seeing the mie of industrial
growth, the rate of growth in agriculs
ture, seeing the atmosphere which
been created in our country and
fact that we have got a soung
tific, techno-economic base, we

ifee
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“that the Indian economy will pick up
-and accordingly the steel production
will also have to keep pace.

With these words, I conclude. I am
wvery grateful to the hon. Members
who have participated in this debate,

MR. CHAIRMAN: The question
is:

“That the Bill to provide for the
acquisition of certain shares of the
Indian Iron and Steel Company
Limited with a view to securing the
proper management of the affairs
of the Company and the continuity
and devlopment of the production
of goods which are vital to the needs
of the country and for matters con-
nected there with or incidental
thereto, be taken into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN: Now, we will
take up clause by clause consideration
of the Bill. There are no amendments
to clauses 2 to 18. The question is:

“That clauses 2 to 18 stand part
of the Bill”

The motion was adopted.

“Clauses 2 to 18 were added to the Bill
“Clause 1 was added to the Bill

“T¢ Enacting Formula the Preamble
and the Title were added to the Bill.
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BHRI CHANDRAJIT YADAYV:
beg to move;

mm}ambem"
MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.

—

16.59 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1976-T7

MR. CHATRMAN: The House will
mow taken up for discussion Supple-
mentary Demands for Grantg in
respect of the Budget (General) for
1976-77.

Motion moved:

“That the respective Supplemen-
tary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the
third column of the Order Paper

be granted to the President out of
the Consolidated Fund of India to
defray the churges that will come
in course of payment during the
vear ending the 31st day of March,
1977 in respect of the following
demands entered in the wsecomd
column thereof—

Demands Nos. 1, 2, 7, 14, 25, 29,
30, 32, 38, 35, 41, 48, B1, 61, 8;
76. 83 to 85, 88 and 99.”

List of Supplamenary Demands for Grants (Gentral) for 1976-71

No.of Name of Demand Amount of Demand for
Demand Grant to the Vote
of House
1 3
Revenue Capital
Rs. Rs.
MINISTRY OF AGRICULTURE AND IRRIGATION
T, Depnmt of Agricultare . - . 85,000 .
a, Aﬂ i . . “’?!.,m ,000 ]

7. Ihp-mtomunl Development

- 15,00000,000 . ..

. ® Mowd with the rxc>mmendati-n of the President



